s511 P.M.B. Comm.
REPORTED ACCEFTANCE BY INDIA oOF

BriTISH PLAN TO END CARCO PrOBLEM

BETWEEN INDIA AND PARISTAN

Shri Daji: I call the attention of
the Minister of Transport to the
following matter of urgent  publie
importance and request that he may
make a statement thereon:

“The reported acceptance by
India of British plan to end cargo
problem between India and Pa-
kistan ™

The Minister of Transport (Shri Raj
Bahadur): 1 must first of all sey
that there was no British plan and so,
the question of acceptance does not
arise, With these words, I lay the
statement, on the Table of the House.
[Placed in Library. See No. LT-5292/
#5).

1449 hre.

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS
SxvEnTY-Forrs ReporT
Shri Hem Raj (Kangra): I beg to
move:
“That this House agrees with
the Seventy-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 1st December,

1965."

Mr. Deputy-Speaker: The motion
ig before the House.

ot wwnde vt (femte) -

o gizdz ag & A & @0 & qra
wEA & e wom W § e
aoeTlr weeq) & frame 7 afenfar
w3 & for &3 wodT 917 &7 41 Fadus
e fRd &, o sfaam & 4T a70
w) garA * Araew § Oy ®oqT €1
wisfram frafr samr 3t og Frasr
afufa & wfrere v famn &fea gaia
# & 39 fgq ofsas owEzw F42t w0
UF AE-wEET & AT aET A gl
w1, gafar 7w fdme & qoew &
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g 96 Jufega Gl w7 qen o &
wrgar g fr 7o fadox w1 59 5ga &
w2i & fan aga & &1 wanw fom
wrar deT e o wEA &Y orene T
f& &t it £ fodaw &1 37w =i
% fog weqa w7 wr mane famr wan g

Fot fadaw #71 qe @ fw wiva &
afaara & wodt 3w & 10 & Fraw A
fmr g & “sfem &z g3 wrea”
% & ow wo7 w1 fadgrs faon & fr
“ffemr &z gx” T wex zH w7 ¥aAW
"'’ TEa 4 afgw | 99 W Ae
W T WA IET w7 @ F AL EH R
O AW K Wl WA ORI ETAT
HEC | FW A AT ZW T AR IH AWT
“gfem” gafaw rar 91 fx z0 ®) ame
& aw 39 Amw A A1AA 4 | Afwd wa
AV FW T FAAA FO & omA FTOoAA,
afew g &1 9 fagg Aw 9
w1 AT =i, 9 afqwra & T owr
avtaw w7 A wrfew o @ gqme
¢ f& gur oz fadus 729 & weqa
w7 &1 wage faan ama a1 7Y qwar
t e @ = oY 5 w9 smEpfoe
T oid famy g w1 fam &
w e faoig &% & [uwar &1 &
wgan § e @ oft somRY wfaawer &
fardaw 4w 4 ¥ wAET WX AT AW
oy FE fadaE qw w7 w1 wAufa £
amir famdy @& o7 ==t &Y 7% | AT
favars & s &x7 ¥ @@ wEar &
T whr o qE TW fadmw
Iufeym &Ta &1 waAgT qA7 |

Shri Hem Raj: So far as the hon.
Member's Bill is concerned, it was
considered by the committee in the
light of the principles laid down in
the first report of the Committee on
Private Members' Bills and Resolu-
tions, where it has been stated:

“The Constitution should be con-
sidered as a sacred document—s
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document which should not be
lightly interfered with and it
should be amended only when it
is found absolutely necessary to do
so. Such amendments may gene-
rally be brought forward when it
is found that the interpretation of
the various articles and provisions
of the Constitution ©uas not been in
accordance with the intention be-
hind such provisions and cases of
lacunae or glaring inconsistencies
have come to light. Such amend-
ments should however normally be
brought by Government after con-
sidering the matter in all its as-
pects and consulting experts, and
taking such other advice as they
may deem fit."”

Keceping this principle in mind, this
Bill was considered by the committee,
and il was found that this matter had
been considered thoroughly by the
Constituent Assembly and no new cir-
cumstance had arisen to justify the
introduction of the Bill. Therefore, it
was decided by the committee that this
Bill should not be allowed to be intro-
duced.

Mr. Deputy-Speaker: The Com-

mittee on Private Members' Bills and
Resolutions has refused permission to
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Shri Prakash Vir Shastri to introduce
a Bill for the amendment of the Cons-
titution. In the Constitution the word.
ing is ‘India, that is, Bharat’. The
‘hon. Member wants the words ‘India,
that is' to be omitted and only the
word ‘Bharat' to be retained Per-
mission has been refused Yor the in-
troduction of that Bill by the com-
mittee. Now, the hon, Member wants
the committee to reconsider this ques-
tion again, and with that end in view
he has d this a di t I
shall now put it to vote.

The question is:

“That at the end of the motion,
the following be added,
namely.—

“subject to the modification that
the Constitution (Amend-
ment) Bill, 1865 (Amend-
ment of Article 1, etc.) by
Shri Prakash Vir Shastri be
referred back to the Com-
mittee for reconsideration
of their recommendation
with regard to the sald
Bill.”.

Let the Lobby be cleared.
The Lok Sabha divided:

Division No. 9 AYES 15.59 hrs.
Aney, Dr. M. 5. Kakkar, Shri Gauri Shankar Shastr, Shri Prakash Vie
Bade, Shri Kinder Lal, Shri Sidhanti, Shri Jegder Singh
Bheel, Shr P. 11 Mirm, Shri Bakar Ali Singh, Shri Y. D.
Chwtterice, Shri N, €. Sinhasan Singh, Shri

Gupta, Shr Kashi Ram

Anjshappe, Sherl

Virbhadra Singh, Shri

Maniyangadan, Shn

Bakliwal, Shri Dixit, Shri G. N. Marsndi, Shri
Talakrighnan, Shri Din. SHGL“.I; Maruthiah, Shri
Barman, Shri P. (L gm il . 5, Moty el Brai Bibari
Barua, Shri R. Hem Rai, Sbri Miuhrs, Shry slbh‘uu
Pesrs, Shei Jedhav, Shei M. L. Mishrs, Shri M. P,
Bhattacharyys, Shei C. K. Jodhav, Shri Tulshides Misrs, Shri Shyam Dbar
Bornosh, Shri P. G. Iyotishi, Shel J. P. Makage, Shri
Hrapeshwar Prasad, Shri Koualgi, Shri H. V. Menzi, Shri David
Chaturvedi, Shri 5. N Lalit Sem, Shri Murt, Shri M, S,
Chaudberi, Shri . 8 Laaksr, Shri N. R. Naik, Shri D. J.
Chawan, Shei D, R, Malsichemi, Shri Niresjen Lal, Shei
Chavda, Shei Inder J. Pandey, Shei Visbwa Nath
Malleh, Sbei U. §. Patal, Shri Rajestrwss

Pactabll Raman, Shei C. R,
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Pratap Singh, Shri Saha, Dr. 5. K. Sinha, Shrimati Ramdulari
Raghunath Singh, Shrl Samants, Shri 5. C. Sonsvane, Shri
Ram Sewak, Shri Sharma, Shri A. P.

Ram Swarup, Shri
Ramabadran, Shri

Shashl Ranjun, Shri
Sheo Nareln, Shri

Sumst Prased, Shri
Tiwary, Shri K. N,

Tula Ram, Shel
Ramshckhar Prasad Singh, Shri Shinkre, Shri Upadhynys, Shri Shive Dutt
Rane, Shri Shree Narwyan Das, Shn Wadiwa, Shri
Rao, Shri I-lln_-h- Siddenuniepps, Shri Yeder, Shri Ram Harkh
Rattan Lal, Shri Siddish, Shri Yadevs, Shri B. P,
Mr. Deputy-Speaker: The result

of the Division is:
Ayes: 15; Noes: 73

The motion was negatived.
hll'. Deputy-Speaker: The question

“That this House agrees with the
Seventy-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 1st December, 1965,

The motion was adopted.

1458} hrs.

INDIAN ARMED FORCES PERSON-
NEL* (COMPULSORY INSUR-
ANCE) BILL

By Shri M. L. Dwivedi

ot qo wre fradt (wiregr)
& gma Jarel &7 Fawi & A ¥
wifad € & fog ow fadas gega
AT AMFAT§

Mr. Deputy-Speaker: The guestion
is:

‘*That leave be granted to intro-
duce a Bill to provide for the com-
pulsory insurance of the Armed
Forces Personnel”,

The motion was adopted.
ot Wo =y frwly
FEA FTAT § )

# fagow

14593 hry,

RE. HINDU MARRIAGE
MENT) BILL

(AMEND-

Mr. Deputy-Speaker: Then, there is
a Bill standing in the name of Shri
D. C. Sharma. The hon. Member is
absent.

15 hrs.

ADVOCATES (AMENDMENT) BILL

(Amendment of sections 24 and 55)—
contd.

Mr. Depaty-Speaker: Now, we
shall take up Shri Parashar's BilL
On the last occasion, division had
been called for on the consideration
motion but that could not be held.

Shri Hard Vishnu Kamath (Hos-
hangabad): Only the voting has to
take place now.

Mr, Deputy-Speoak The qu
is:
“That the Bill further to amend
the Advocates Act, 1981, be taken
into consideration”.

The motion was negatived

*Published in the Gazetws of India, Extrasrdinary, Part 11, section 2, dated 3-12-65.



